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HIGH COURT OF HIMACHAL PRADESH: SHIMLA-171001.

No HHC/Rules-22(36)86- Dated July 6™ 2004

NOTIFICATION.

In deference to the wishes of the Hon’ble Judges of the High Court of Himachal
Pradesh as reflected in the Full Court Resolution (Agenda Item No.11 of the Full Court
Meeting held on 10.6.2004), the Hon’ble Chief Justice, High Court of Himachal Pradesh,

Shimla, is pleased to make the following Rules for the use and occupation of the H.P.

High Court Guest Houses and the Sessions Houses in the State of Himachal Pradesh.
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These Rules may be called the Guest Houses (Use
and Occupation) Rules, 2004,

These Rules shall come into force with immediate
effect.

The Guest Houses covered by these Rules are

(1) The High Court Guest Houses, as mentioned in
Schedule-1 to these Rules; and

(ii) Sessions Houses as mentioned in Schedule 11 to
these rules.

The Chiel Justice, however, may vary either

Schedule 1 or Schedule Il at any time, at his

discretion, or may declare a Sessions House as a

High Court Guest House or vice versa.

I‘'ollowing persons are entitled to use and occupy the
Guest Houses:

Dignitaries as mentioned in Schedule ITI to these
Rules;

Serving or former Judges of the High Court of
Himachal Pradesh and their family members:

Members of the H.P. Judicial Service and/or their
families;

Such other persons, including the guests of the
serving or former Judges of the High Court of
Himachal Pradesh, as the Chief Justice may permit
or prescribe, generaliy or in individual cases.



Reservation and 4
Cancellation
Charges 3

Occupancy Register 6

(i)

(ii)

(iii)

(iv)

v)

Accommodation in the Guest Houses shall be
reserved/permitted with prior permission of the
Chief Justice or such other authority as may be
prescribed by him for this purpose.

In normal circumstances, a guest shall be allowed to
stay in a Guest House for three days but this period

may be extended to five days and in exceptional
circumstances even bevond five days but normally,

not more than one week, with the prior
approval of the Chief Justice.

With respect to serving or former Judges of the
High Court of Himachal Pradesh or their family
members, the period of their stay in a Guest House

in normal circumstances may be two weeks but it

may be extended up to four weeks by order of the
Chief Justice.

In the matter of reservation of accommodation,
preference shall be given to the sitting/retired
Judges of the High Court of Himachal Pradesh
and/or their family members.

Accommodation allotted/reserved is liable to be
cancelled after serving forty-eight hours notice (in
normal circumstances) or without serving any notice
(in exceptional circumstances) for urgent
requirement and in either case, without assigning
any reason.

The charges for the Occupation and Use of the
Guest Houses shall be as prescribed in Schedule-IV
to these Rules.

Provided that the Chief Justice may in his
discretion, in an appropriate case, or class of cases,
permit/direct the charging of concessional tariff
when a guest House is booked en bloc, or even
otherwise.

An Occupancy Register shall be maintained in every
Guest House by the person held responsible for the
upkeep and maintenance of the Guest House. The
Occupancy Register shall be in the format
prescribed in Schedule-V to these Rules. This
format is, however, liable to amendment,
modification or alteration as may, from time to time,
be prescribed by the Chief Justice.






